Title: Discussion on the resolution moved by Shri Ramanand Singh regarding utilisation of Funds by the States. (Not Concluded)
1 hr

MR. CHAIRMAN : The House shall now take up the Resolution of Shri Ramanand Singh. Before we take up that
Resolution for discussion, we have to fix the time for discussing that Resolution. Shall we fix two hours for it?

SHRI RAMESH CHENNITHALA (MAVELIKARA): Since it is an important subject, | suggest we should fix three
hours for its discussion.

MR. CHAIRMAN : Let us fix the time as two hours. We can always extend it later on.
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SHRI RAMESH CHENNITHALA (MAVELIKARA): Mr. Chairman Sir, at the outset, | would like to thank our
honourable colleague, Shri Ramanand Singh for moving this very important Resolution. In his opening speech, he
has mentioned about various centrally sponsored schemes and their implementation. There are three types of



centrally sponsored schemes in our country. One scheme is meant for poverty alleviation.

17.00 hrs.

The second is meant for employment generation and the third is meant for the grants for the Special Area
Programmes. These are the three Centrally-sponsored Schemes implementing in our country for years. In every
democratic system, it is the duty of the Government to protect the poorest of the poor. These three important
poverty alleviation and employment generation schemes have been formulated and the principle behind this is the
Antyodaya. The Antyodaya principle is for targeting the poorest of the poor. So, this principle is behind these three
important Centrally-sponsored Schemes. It is the duty of every popular Government or democratically-elected
Government to see that the burden of the poor is lessened. Then only we can assess the performance of the
Government. So, after giving a deep thought, these three Centrally-sponsored Schemes were implemented in our
country. The question is whether the Government are able to implement these programmes effectively; whether the
money earmarked for the Schemes is properly utilised or not; whether the benefit is reaching the poor or not and
whether the physical as well as the financial targets are achieved or not. These are the important questions raised
by my friend, hon. Shri Ramanand Singh, through this Resolution.

Sir, this is a very serious issue which has to be properly addressed. First, | want to address the question of poverty
alleviation programmes. Poverty is a social evil. Since Independence, we are trying to eradicate poverty. On the
one hand, we are trying to eradicate poverty through the different Schemes running

through Central as well as the State Governments. At the same time, the population is increasing in a very high
rate. Today, even in the villages, there are poor people who do not have a single meal a day. Even in village areas,
people are struggling to get food for one time a day. They do not have enough opportunities for getting jobs. As a
result of this, starvation deaths are also taking place in some remotest places in our country and there is total
poverty. So, keeping this in mind, the Integrated Rural Development Programme has been formulated. Under this
Scheme, 50 per cent grant will be given by the Centre and the 50 per cent matching grant will be given by the
States. Through this programme, we have achieved a lot. There is no doubt about it. We are targeting the poor
people who are below the poverty line. We are trying to give some assistance to these people. The banks are also
helping them financially. In certain areas, we can see that the non-cooperation of the financial institutions is the
biggest impediment in implementing this Scheme.

We can see that the banks are not ready to achieve the target which is earmarked. They are not interested in giving
the loans under the IRDP scheme; they are interested in giving big loans to big people, to corporate houses, rich
people. They are not even ready to achieve their targets. If we go through the IRDP, we can see that banks are
creating a lot of hurdles for the implementation of this programme. At the same time, Sir, the Centre is allotting 50
per cent grant and the matching grant has to be provided by the State Government. Today, almost all the State
Governments are facing financial crunch. Due to the financial problems faced by the State Governments, they are
not in a position to supplement the matching grant. As a result of this, we are not in a position to utilise the funds
which are earmarked by the Central Government.

Sir, see the achievements in the last year. The total allocation in 1998-99 was Rs.1456.28 crore and the funds
utilised were Rs.671.45 crore. The percentage of total utilisation of available funds was 46.11 per cent. This is very
unfortunate. The Standing Committee of Parliament has gone into the details. They had assessed that this is a very
dismal picture. They had asked the Department as to what are the reasons for the poor utilisation of funds
earmarked by the Central Government. They said that many of the States are not giving the matching grants. This
is an alarming situation. Every State Government has to provide 50 per cent of the grant along with the 50 per cent
grant of Central Government. Most of the State Governments are not taking care of this.

Under the Chairmanship of Dr. Murli Manohar Joshi, Public Accounts Committee — | was a Member of that
Committee — went to different States. We examined the performance of the IRDP and other employment guarantee
schemes. It was shocking to note that money earmarked for the Centrally-sponsored schemes are diverted by the
State Governments. Take for example, West Bengal. It is highly shocking. We were there in Calcutta and we have
gone into the records extensively. We summoned the officers. The Public Accounts Committee was shocked to note
that more than 50 per cent of the money earmarked for the poverty alleviation and employment guarantee schemes
are diverted by the State Government. Do you know that the Accountant General had also mentioned about this.
The case was pending in the Calcutta High Court.

The money earmarked by the Central Government is not properly utilisied. It was diverted for other purposes. It was
diverted even for paying the salaries of the Government employees. This money was utilised for paying salaries by
the State Governments. This is highly objectionable. This scheme is meant for the poverty alleviation programme.
This scheme is targeted for the poorest of the poor. This scheme is for providing social security for the poor people
who are struggling. Unfortunately, the State Governments are not taking seriously this scheme. | wanted to quote



the Report of the Standing Commiittee. It says:

"The Standing Committee noted increase of Rs.1119 crore in the financial allocation (Central share) for
IRDP during 1999-2000."

The Standing Committee has also stated that the utilisation of the total available fund during 1998-99 was only
46.11 per cent. This is surprising . As far as the Integrated Rural Development Programme is concerned, 50 per
cent of the money is earmarked by the Central Government and 50 per cent matching grant is given by the State
Governments. This programme is implemented through the District Rural Development Agency and the District
Rural Development Agency implements it through Block Development Offices. But the benefits are not reaching the
poorest of the poor in our villages. To see whether the benefits are reaching the poor people, earlier there was a
provision for concurrent evaluation. | do not know whether the concurrent evaluation is now taking place or not.
Some reputed Non-Governmental Organisations were given this job. They used to evaluate both the financial and
physical performance in various districts and they used to suggest remedies to rectify the defects.

The main problem in the IRDP is the lack of selection of viable schemes by the beneficiaries. The officials are not
giving proper advice to the beneficiaries to select viable schemes. Due to non-selection of viable schemes, the
schemes are failing. As a result, the poor people are not able to repay the loan and finally recovery proceedings are
launched against them. Earlier, DRDA officials and Block Development Officers, after taking into consideration
various aspects, used to prepare viable schemes, in consultation with the beneficiaries. Unfortunately, 60 per cent
of the schemes selected under IRDP are found to be defective. The main reason for this is that the schemes that
are prepared in Rajasthan may not be feasible in Madhya Pradesh and schemes that are prepared for Madhya
Pradesh may not be feasible in Himachal Pradesh. So, the schemes have to be formulated keeping in mind the
local circumstances. Then only, they can be implemented properly and the poor will get benefits out of them.

So, | would like to once again emphasis that the IRDP schemes should be streamlined and there should be
concurrent evaluation. Then, the Central Government should have a proper monitoring system. Now, we have the
modern facilities. The Ministry can be directly connected with all the district headquarters in the country through
computer, and by sitting in his office, the Minister can monitor the progress of financial and physical achievements
in every quarter.

Secondly, the scheme called, 'Development of Women and Children in Rural Areas' is mainly targeted towards the
women and children of our country. This is a component of the Integrated Rural Development Programme. Then,
the scheme called "Training of Rural Youth for Self-Employment' is another component of the IRDP. If we go
through these two schemes, we can see that they remain only on paper. No proper training is given to anybody
under TRYSEM. Interestingly, all the Industrial Training Institutes that are functioning in our country are entrusted
with this work and they are only getting the benefits.

They will get all the benefits. They will take the stipend, etc., will be taken by the IT| people in collusion with the
Block Development Officer and other officials. What will happen finally is that the beneficiary will not get any
benefit.

Regarding SITRA - Supply of Improved Toolkits to the Rural Artisans - | do not know whether any the honourable
seniormost Member in this House, has heard about this scheme or not. Is he aware that such a scheme is available
in the rural areas? The Scheme aims at providing proper assistance to the rural artisans by giving tools to them for
carrying out their agricultural operations and other things. This is the fate of our Poverty Alleviation Programmes.

Next, | come to the Employment Generation Programmes. The employment generation programmes are: JRY,
Indira Avas Yojana, Million Wells Scheme and Employment Assurance Scheme. Now, the Government has clubbed
all these Schemes into two. They are allergic to the name of Pandit Jawaharlal Nehru and Shrimati Indira Gandhi.
So, they have changed the names.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI V. DHANANJAYA KUMAR): It is because of the
changing times.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): You only change the names. That is your achievement.
SHRI V. DHANANJAYA KUMAR): That is the beginning. ...(Interruptions)

SHRI RAMESH CHENNITHALA : All right. ...(Interruptions)



THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI A RAJA): We are always
giving respect to Pandit Jawaharlal Nehru and Shrimati Indira Gandbhi....(/nterruptions) Even the Jawahar Rozgar
Yojana has been changed to Jawahar Samridhi Gram Yojana.

SHRI RAMESH CHENNITHALA : | may be corrected. ...(Interruptions) When we came to power, we never changed
the names. The IRDP was started during the time of Shri Morarji Desai. We never changed the scheme. | do not
want to go into those details. The point is that the schemes, like JRY, aimed at creating more employment
opportunities in the rural areas and creating more permanent assets in the rural areas. This scheme has definitely
contributed a lot in the rural areas, especially in my State. | can very well say that under the JRY, we had
implemented a lot of rural programmes. But there are certain complaints that this money has not been properly
utilised. Now, it is being implemented through the Panchayat system. There are a lot of complaints regarding that
also. | do not want to go into that. The point is that the Central Government is giving money. The same thing is
happening here. The matching grant is not provided by the State Governments. Because of that, under-utilisation
can be seen there. Earlier, the ratio was 80:20. The share of the Central Government was 80 per cent while that of
the State Government, it was 20 per cent. Unfortunately, we are able to say that 20 per cent was not primarily
provided by the State Government. Because of that, every programme will be rushed in the last quarter to show in
the accounts that we have implemented it to the extent of hundred per cent or 75 per cent.

We are able to see that the Indira Avas Yojana has also not been implemented properly in certain States. The
Million Wells Scheme has met the same fate. Because of paucity of time, | do not want to go into the details of these
programmes.

My request to the Hon. Minister is that there should be an evaluation of these programmes whether these are being
implemented properly by the institutions or not. These programmes are being implemented by the Panchayat
institutions. They are answerable. So, there should be some kind of inspection or some kind of evaluation on the
part of the Central Government about this programme. The Blocks and the DRDAs have to be strengthened.

| agree with our hon. colleague that a Member of Parliament or an elected representative should be the Chairman of
the DRDA so that these programmes can be implemented properly.

We are answerable to the people, so we will be more conscious when implementing these programmes. The most
important thing is that the Rural Development Department has to be strengthened properly and the middiemen
should be avoided.

As has been rightly pointed out by my hon. Colleague, our former Prime Minister, late Rajiv Gandhi once said that
when we are spending one rupee, the beneficiary is getting only 16 paise out of that. This has to be avoided and
the States should be directed that they should give matching grant properly so that these programmes can be
implemented effectively.

Sir, the Standing Committee on Urban and Rural Development has given another suggestion that as most of the
States are facing financial crunch, the Centre should give the State"s share along with the Centre"s share. It can be
considered as a loan which has to be repaid by the State. This is a new suggestion given by the Standing
Committee of the Parliament.

| think, the Government should seriously consider this, ponder over this issue and make these programmes
effective.

Thank you very much.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Chairman, Sir, while supporting the Resolution, | have to
mention certain inherent weaknesses in all these projects and schemes. By “inherent weaknesses", | mean that the
agencies involved in implementing these schemes are not at all sincere and they are not having any commitment
towards the poor man.

Let us take the case of lead banks. They are the total agency to implement the schemes at the village level
because the banks are not at all interested. The success of each and every scheme will depend upon the timely
help rendered by the lead bank but the lead bank is more or less interested in making the affair a profitable
business. As a matter of fact, we know that giving employment to unemployed people is not a profitable business.
The banks are not at all interested.

Secondly, the various Departments involved in this affair are also not interested in this. They have some other
business to look after. They take this as a last resort. So, most of the schemes, IRDP and other schemes, will be a
total failure because of this inherent weakness.

| think, my learned friend, Shri Ramesh Chennithala was a Minister in Kerala State and he was dealing with this
subject. He has his own personal experience but his attempt was a failure. It was not because of any commitment
but he could not implement it. Why? There is no co-ordination. There is no State co-ordination. There is no co-
ordination even at the Centre, if | may put it. Unless and until some co-ordination is effected, these schemes will not
work, especially in the State. So, what is the remedy? The basic remedy is decentralisation of powers. Now,
bureaucracy is dealing with it. Unless and until you decentralise powers, unless and until you give powers to the
common man at the village level, these schemes will not succeed. so, the most important thing is that after we have
introduced Panchayati Raj institutions and Nagar Palika institutions, all corresponding activities should be
streamlined through a process of decentralisation.

But we have passed and implemented the Panchayat Raj Institution Bill but they have not been given the powers.
The corresponding legislation has not taken effect in many of the States. The Panchayat works under so many
Departments. The powers that they are carrying should be divested to the Panchayats, but so far no effective
legislation has come in many of the States. But | am proud to state that in Kerala, they have brought a legislation
and they have given all the powers to the Panchayats. The powers of the Public Health Department have been
divested to Panchayats, up to the district and village levels, so also of education. All the powers in regard to primary
and secondary education are decentralised and given to the Panchayats. If you take any other Department, all the
departmental activities are now decentralised and entrusted at the village, block as well as district levels. So, when
you do this thing, | am sure that we will be able to implement the Centre's Poverty Alleviation Scheme. So, | would
advise the Central Government as well as the State Governments to decentralise the powers. You make the
Panchayat institution an effective machinery. Until that is done, it will be a futile exercise. So, if you want to make a
success in this attempt, my suggestion would be that you decentralise the powers at the grassroots level. You give
powers to them. Do not entrust these matters to extraneous agencies like the lead bank and some other
Department which is not in any way connected with this work. So, after decentralising, you entrust this work to the
Panchayats; you give the Panchayats full powers to implement all these schemes. The Central Government may
kindly consider all these suggestions in regard to decentralisation of powers in proper perspective. With these
words, | conclude.
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SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Respected Chairman Sir, it is really a very good
resolution. | would like to add that when the Union Government allocates funds, it has to take into consideration that
there is a three-tier system now in the Constitution. And panchayat raj is also available with 29 powers. All the 29
powers were not given to the panchayats, specially in Tamil Nadu. The Zila Parishad is there only as a framework,
but it is not having any flesh and blood. In such a situation, the funds were allotted by the Union Government under
various programmes.

| would like to just recollect how Indiraji had made the anti-poverty programme successful by implementing 20-point
programme with systematic review and also giving the funds at the village level. Subsequently, Shri Rajiv Gandhi
implemented it by sending the money to the panchayats. We have to have faith in the local people. The people will
review their own work every day and the villagers are very vigilant in finding out whether the funds allotted to the
village are properly utilised or not. Therefore, we have to have faith in the people rather than in the officials. Now,
the system we are following is that there is District Rural Development Agency, a registered association, having



Collector as its Chairman, and a Project Officer is appointed. With him, there are various departmental heads, but
there is no representation of the people. In such a situation, the Central Government is allotting funds.

| am taking the example of Tamil Nadu. There is a Director, Rural Development at State-level. He is allotted the
funds from the Central Government. | am just taking the data which was given by the Ministry of Rural Development
yesterday in reply to an Unstarred Question. We are getting about Rs. 91 crore in JGSY project. Under Indira Awas
Yojana, we are getting about Rs. 62 crore. Under SGSY project, we are getting Rs. 75 crore. We are getting Rs.
105 crore under Employment Assurance Scheme. Under Accelerated Rural Water Supply Programme, we are
getting Rs. 89 crore. Under Central Rural Sanitary Programme, we are getting Rs. 10 crore. Also, we are getting
about Rs. 137 crore for Basic Minimum Service Programme.

The Union Government gives so much of money, and we, as Members of Parliament, are voting for granting this
money. However, what is the role played by the Members of Parliament, who are elected by the people? The
money is being spent on the people, who have elected us, but we do not have any right to find out whether we can
sanction money for a particular road. When the people represent to us, we cannot tell them that we will be talking
about national issues, issues related to WTO, UN, and the sovereignty of other countries including SAARC. We
cannot say like that. There is salt water on the seacoast, and people ask us: "We have voted for you, where is the
drinking water?" The position is different. | would request the Union Government to take a decision saying that the
Members of Parliament should be consulted, who should sit and review all the programmes that are being
implemented from the funds released by the Union Government. | am not talking about the State Governments or
the Zilla Parishads. | am only saying that since Parliament is allocating these funds, we should see whether they
are being utilised properly or not. We should be appointed as Chairmen of the District Rural Development Agencies,
which have already been created. That Agency can be converted into Rural Development Agencies of
parliamentary constituencies concerned. It can be converted and we can, in our capacity as Chairmen, review the
programmes, that is, how they are implementing or why they are not implementing. We can inform them about the
complaints that come to us, and tell them that they have to do a certain thing. Therefore, it is high time to see that
the funds are properly utilised and to see that they reach the poor people, common people and the villagers, for
whom we are allocating these funds. When this happens, there will not be any naxalism or any unemployment.
People who have graduated with Masters" degree are being elected as Ward Members and Presidents in the
Panchayats. They have got the knowledge. Many M.A., DLit., people are being elected as Presidents of the
Panchayats. They have got the knowledge. They can very well administer and handle the funds. They can
implement the programmes properly at the village level. | would request the Minister of State in the Ministry of Rural
Development, Shri A. Raja, who is a very young and energetic person, to take it as a challenge and to give the
powers to the Members of Parliament to review what is happening, when the Central funds are allocated to a
particular programme.

Before the Chairman asks me to wind up, | just want to say that naxalism or unemployment can be tackled by way
of properly utilising the funds through the people, who are educated unemployed. Now, they are being elected as
Presidents of the Panchayats, as Mandal Chairmen and as Chairmen of the Zilla Parishads.

Coming to reservations for women, in Tamil Nadu, we have implemented the 33 per cent reservation for women.
They are also getting the funds. Therefore, they should be given a chance. In the first year, they may not have the
administrative capacity or the management capacity, but in the next year, they will learn it. It is a learning process.
We have to allow people to gain practical experience in democracy, and they should be allowed to think that
management capacity could be developed at the grass-root and Zilla Parishad levels. Therefore, | would request
the Government to take the initiative in this regard.

The Indian Administrative Service has to be converted into Indian Management Service. When the funds are
allocated for the programmes, they should see as to how they can be implemented through the elected
representatives and not by the BDOs or by the District Collectors. It is high time to introduce this Indian
Management Service, and the officers should be trained in such a way that they educate the elected
representatives, who should be given a chance to manage the funds.

Each Member of Parliament is getting Rs. 2 crore, and we are only giving suggestions. We do not have any right to
manage the funds or to implement the projects. The Minister of State in the Ministry of Finance is sitting here. We
have been given a chance to allocate funds to the extent of Rs. 2 crore, but we do not have any right to know
whether they are implementing programmes or not.

SHRI RAMESH CHENNITHALA (MAVELIKARA): We have read in the newspapers that the amount is going to be
increased to Rs. 3 crore.

SHRI V. DHANANJAYA KUMAR: Eighteen hundred crores of rupees are still kept in the deposit. You must utilise
them first.
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SHRI E.M. SUDARSANA NATCHIAPPAN : For example, | have given chit for Rs.1.75 crore but nothing is
happening. No programmes have been implemented.

Members of Parliament are now given a new role to play, the role of managing MPLADS fund of Rs.2 crore a year.
But we do not have any control over the implementing agencies to check the way programmes are implemented.
We are not allowed to review the progress of these programmes. We are given this new role in addition to our
parliamentary work. We are looking after the legislative work and at the same time we are trying to manage these
funds. In Parliament we raise questions relating to common man. So, redressal of grievances of the common man
should also be the responsibility of Members of Parliament. We cannot go on legislating alone. We put forth the
grievances of common people in Parliament. Many State-related problems are coming up in Parliamentary
discussions because we are facing them. We are supposed to be confined to the Union List only but we are
interfering in the State List also. We are interfering in the Panchayat Raj affairs also because we have put that
institution in place. We have to look after the welfare of the people who elect and send us here.

Therefore, | would request that we should be given more powers to manage the funds of the Central Government.
When 29 per cent of money is also allotted to the State Governments, there should be a 10 per cent allocation
direct to the Panchayat Raj. Then only the poverty can be eradicated in India.

MR. CHAIRMAN : Shri Arjun Sethi, you may please speak next time.

1802 hours
The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, May 2, 2000/Vaisakha 12, 1922 (Saka).



